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IN THE CENTRAL ADMINISTRATIVE_TRIBﬂNAL, JAIPUR BRENCH,

| JAIPUR. )
Daté_of order: '3.12.2001

OF No.472/1996 |

Ganeshi Lal s/c Shri Bheolu Remji r/c E-33, Mazdcér.Nagar,
Ajmer.Roéd, Jaipuf, presently wérking as Carpenter in the
offi;e"of Divisional Commercial Superiﬁﬂmdent, Western
Rai]Wéy,_Jaipﬁr.

..Applicant

. ’ Versus
. 1. Unich of India thrcugh the ‘Gereral Manager,
. Western Railway, Churchgate, Bomgay.
2. o The 'Chief Ccmmércjal Superintendent,. Western
Railway, Churéhgafe, chbéy.
3; The Divisicnal Railway Manager, Western
Reilway, Jaipur. |
.. Respondente
Mr.P.RiMathur, proxy counsel to Mr. R.N.Mathur, counsel
-fcr the applicent |
- Noﬁe present feor the respondents;
* CORAM: - ‘ | -.

Hon'ble Mr. S.K.Agarwal, Judiciai'Meﬁber
" Hon'ble Mr. A.P.Nagrath, Administrative Member
ORDER

~

Per Hon'ble Mr. A.P.Nagrath, Administrative Member

The abplicant was initially appcinted on dajlf
wage basis in the yéaf'1968 and:he"wcrked under InSpectér
cf Wecrks .(South)y >Jaipur ﬁp te June, 1974 when his
services were terminsted. A pcet of Carpenter fell %acan?

_ih the Pubiicity Department of the Western 'Railway at
Jaipur. The éppiicant‘éubmitted en application on 7.8.1%4

end he was engsged as a substitute Carpenter. He was




-
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granted tempo}éry status on 3,1.]975. Further, Lhe was

subjecteé te @ tradé test on 15.4.1975. However, service

of the applicent were not regulériséd. Appréheﬁding
termination of his sérvicés_ the 'appliéant_'filéd 8 W?it
Petition'befcre_the-High'Coﬁrt_of Rajasthan, which came tc
,be'transferred as TA'N0.692/86 to Centra1>Administrative
vTrjbunal. ‘Thie was Jdispceed of- on 13.&.1992 partly,
allowiné the TA and with the dire;tions %o tﬁe respondents
noéot to revert the applicant frcm the post of Carpenter
unless he has been allowed 3 obportunitiés fer regqular
se]ectiqn. In pursuance of this order, e trade test was
conducted on  26.5.1994 in’ which he wes déclared
suééessfu]. The apbiicanf has filed - this- OR with thé
‘prayer thaf-the respondenfs ?é directed to give seniority
to the applicant w.e.f. 8.8,%4 and‘further the reéponden£s
be directed tc take & fa%ouréble decisich on his

representation.

2. - Notices of this OB were sent to‘thé respondenté
who have filed their répl?,-in which it has bégh stated.
.thét 28 per the direqtiohs.of'this Tribunal, thénapplicant

was subjeqted to o frade test on 9.5.1994‘ahd on hie being

declared succeesful, he has beenregulaijed on the post

“ cf Carpenter w.e.f. 26.25.1994. .

3. ‘We heve heard the ]earned- counsel for the
applicant. | Siﬁce there was | none preseﬁt for the
respondents, the .respondenté_ were directed fo file any.
written svbmissions within ‘3- days. It aépears that the

respcndents have chosen not to avajl of this oppertunity.

(




4. ' Based;on:the averments in the OA and reply of
the-respondents anduthé‘argumenfs advanced by the learned
-counsel-on behelf of thé epplicent, we are of the view
that-in view of the facts and Cifcumstances of this.case,
the applicant cannct claim any rJght of feguiarisaticn
' from 2 date dnterlor "to 26.5. 1904 He sgands regularjéed
and his maln gr:evance does necot survive 'ény‘ more. The
learned couneel for.thé applicant Jdrew our attehtiéﬁ to
letter dated 1.7.1994 (Ann.A5) by thch DRM, Jeipur has

written to CPRO, Murbai proposing grantiﬁg of lien to the

- éppliganf, under the IOW (Traffic Workshop). ‘It appears
that the =some reméiné undecidédé The learned ccunse}
submjtred that thjs.OA coculd be dispcsed>§f by dirécting
fhe"rgspondent No.1 to grant iien\ to the appiicant as
proposed by DRM, Jaipur vide his letter Jated 1.7.19%4.

5. in.vieW'of the ;ubmiSSioné'advanEed on behé]f
- of the app11cant and proposal .made by the DRM, Jalpur vide
]etferr dated 1.7.94 (Ann.A5)Lk we 'péss the following
v order:- |
"CA is partly allowed. The applicant. already-
- stands regulgfised w.e.f. 26.5.1924 'and his
claim for seniority"w.e.f;. 8;8.1974 is not
éustainablé. However, we djréct~ respdndent
Nec.3, DRM, Jaipur, té send a copy cof his
! proposal dated’ 1.7.1994 te respondent Ne.l.
i within two weeks from the-daté of fhjs crder.
‘Respondent Nec.l ie directed to communicate his
decision on fhjé proposa} within ope; month
therezfter. No crder as to costs. |
(A.P. NQ:GRA‘TH) : - (S.K. AGARWAL)

Adm. Member _ Jud] Member
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